




























































































FORM E 
Form of supply of information to the applicant 

(Rule 4(w) 

No HC.Xo o/2021-22uE3 RTI 
Dated 6/08/2021 

To, 
Mr. Shahbaz Ahmed, 
House No- 13, Rajdhani Masjid Path, 
P.O.- Sachibalaya, P.S.-Dispur 
Guwahati- 781006 

1. Please refer to your I.D. Number 54/2021-22 Dated 04/08/2021 

addressed to undersigned regarding supply of informationlattrg to 

vacancies for the post of Stenographer.

2. The information asked for is as follows. 

Total number of vacancies for the post of Stenograprers in the 

Principal Seat of Hon'ble Gauhati High Court. 

Vacanciess 
Departmental 

Recruitment 

Grade 
stenographer 

of the 
Direct Totai 

recruitment 
02 02 

Private Secretary 

(Grade-I) 
Senior Personal 05 05 

Assistant (Grade-II) 

i) The vacancy position of Subordinate Courts is maintained by the 

concerned Subordinate Court and is not available with the 

Gauhati High Court Registry. 

3. As per section 19 of the Right to Information act, 2005, you may file an 

appeal to the Appellate authority within 30(thirty) days of the issue of 

this order. 

Registrar (Judicial) & PIO 

Gauhati Hiah Court Guwahati.



FORM 'E' 
Form of supply of Information to the applicant 

[Rule 4 (V)] 

No. HC.XXV-02/2020-21/284/ RTI

Dated 1.7/08/2021 

From: Sri Rafique Ahmed Tapadar 
Registrar (Judiclal)& PIo 

Gauhati High Court. 

To Mr. Nalson Baro 
Vill- Manuhmari Kachari 

P.O.- Sirajuli, Udalguri 

Sub: Information under RTI Act. 

Ref: Your RTI application dated 28/07/2021 

(Regd. ID No. 51/2021-22 Dated 28/07/2021) 

Sir, 

With reference to the above, the information pertaining to your query is 

provided herein below 

Photocopies of your answer script in respect of AJS Grade-III 2020, is 

ready to be provided as per your request. You are to pay cost of Rs. 80/- 

(Eighty) only (i.e. @Rs. 5/- per sheet x 16 sheets), by Pay Order/ DD, in 

favour of Registrar General, Gauhati High Court', payable at Guwahati, as per 

provision of Section 7(3) of the RTI Act, 2005 and Rule 9(j)(A)(iv) of the Gauhati 

High Court (RTI) Rules, 2008, so as to enable us to send the said documents. 

You may also pay the amount by cash and collect the same from the RTI Cell, 

Gauhati High Court. 

Yours sincerely, 

R.A d 

Registrar (Judicial) & PIO 

Gauhati High Court, Guwahati. 

Kaid on beha 

Nammn 



FORM E2 
Form of supply of Information to the applicant 

[Rule 4(v) 

O 

No HC.XXXy- 01/2021-22/285/ RTI 

Dated!.f/08/2021 

To, 
Ms. Jaysree Borgohain 

Panoi path, Mancotta Road 

Near TV Centre, Dibrugarh. 

1. Please refer to your I.D. Number 42/2020-21 Dated 16/07/2021 

addressed to undersigned regarding supply of information relating to 

cadre status of System Assistant. 

2. The information asked for is as follows. 

1 2) and 3): Service rule of System Assistants are governed by "the 

Gauhati High Court and District courts, e-court (Recruitment and 

Promotion) Service rules, 2015, where there is no indication for status of 

cadre for the post of System Assistants. 

Hence, Rule 32(Interpretation) 
of the said Service Rule may 

be followed here, which stated that; 

"If any question arises relating to the interpretation of these rules, the 

decision of the Government shall be final."

4 The question demands interpretation hence the PIO cannot render his 

opinion in this regard as information. 

3. As per section 19 of the Right to Information act, 2005, you may file an 

appeal to the Appellate authority within 30(thirty) days of the issue of 

this order. 

R. T 

.o 'u 
Registrar (Judicial) & PIO 

Gauhati High Court Guwahati, 

Peevea 
e 

17-8- 2) 

Lettor zewhee aj adddores ndt gouLd tan 

Nut ude e-nail. on 219/2 



FORM E 
Form of supply of information to the applicant IC [Rule 4 (v) 

No. HC.XXXV-02/2020-21/2 %I RTI 

Dated 08/2021 

Fron: Sri Rafique Ahmed Tapadar 
Registrar (Judiclal)& PI0 

Gauhati High Court. 

To Mr. Anisur Ahmed 
Ward no-04, Gauripur 
Dhubri-783331 

Sub: Information under RTI Act. 

Ref: Your RTI application dated 17/07/2021 

(Regd. ID No. 53/2021-22 Dated 31/07/2021) 

Sir 
With reference to the above, the information pertaining to your query is 

provided herein beloW: 

Photocopies of your answer script in respect of AJS Grade-III 2020, is 

ready to be provided as per your request. You are to pay cost of Rs. 80/ 

(Eighty) only (i.e. @ Rs. 5/- per sheet x 16 sheets), by Pay Order DD, in 

favour of 'Registrar General, Gauhati High Court, payable at Guwahati, as per 

provision of Section 7(3) of the RTI Act, 2005 and Rule 9()(A)(iv) of the Gauhati 

High Court (RTI) Rules, 2008, so as to enable us to send the said documents. 

You may also pay the amount by cash and collect the same from the RTI Call, 

Gauhati High Court. 

Yours sincerely, 

R.A TuyadU 

fedns 
Au 

o 

69/204 

ph 

Vb. 

9E6409 
1719 

(M) 

o: 

Registrar (Judicial) & PIO 

Gauhati High Court, Guwahati. 

30/2024 



FORM 'D 
Rejection Order 

[Rule 4()] 
HC.No XXxV-01/2021-22/221/ RTI

Dated 1E./08/2021 

To 
Mr. Jitendra Kumar Deuri 
Gauhati High Court, Guwahati. 

1. Please refer to your RTI application registered as I.D. Number 39/2021- 
22 Dated 12/07/2021 addressed to undersigned regarding supply of 
information relating to final remarks on ACR of all candidate appeared at 

the A.O.(J) post interview dated 11/12/2020. 

2. The information sought for has been denied on the ground of section 8(e) 

and "personal information" clause of RTI Act 2005. An order in this regard 

has been attached herewith. 

3. As per section 19 of the Right to Information Act, 2005, you may file an 

appeal to the Appellate Authority within 30(thirty) days of the issue of this 

order. 

Enclo:- 1 page. 

A Tad 

Registrar (Judicial) & PIO 

Gauhati High Court, Guwahati. 
Vectva On 



FORM E 
Form of supply of Informatlon to the applicant 

[Rule 4()] 

No HC.XXXV- 01/2021-22/2K8/ RTI 
Dated lH./08/2021 

TO 
Ms. Khushboo Damani 
House No-06, Near Bihutoli, 
Rajgarh Girls High School 
Guwahati-781007 

1. Please refer to your I.D. Number 50/2021-22 Dated 28/07/2021 
addressed to undersigrned regarding supply of copies of answer sheets of 

Paper-V of AJS Grade-III examination, 2020. 

2. The photocopies of answer sheet as sought for by you are enclosed 

herewith. 

3. As per section 19 of the Right to Information act, 2005, you may file an 

appeal to the Appellate authority within 30(thirty) days of the issue of 

this order. 

R A TapadeiL 
Enclo:-6 pages. 

Registrar (Judicial) & PIO 

Gauhati High Court Guwahati. 

va- 
19-a8- 2024 



IHE GAUHATI HIGH COURT 
(HIGH COURT Of ASSAM NAGALAND MIZORAM AND ARUNACHAL PRADM 

NO.HC.00Xv 14/2021-22/264 /RT 
Dated Guwahati, 1S./08/2021 

Sri Rafique Ahmed Tapadar 
Registrar (Judicial) & PIO 

Gauhati High Court. 

Guwahati 781001 

From 

To The District and Sessions Judge, 
Karimganj, Assam. 

Sub Request for information under Right to Information Act, 2005. 

Ref: RTI application by Mr. Manab Bhattacharjee forwarded by Ministry of Law 

and Justice, Regd. Vide 57/2021-22 dtd 13/08/2021. 

Madam, 

With reference to the above, I am forwarding herewith a RTI application 

dated 21/05/2021 received from Mr. Manab Bhattacharjee, for taking necessary 

action from your end as the information sought for appears to fall under your 

jurisdiction. Reply, if any, may directly be sent to the applicant. 

Yours faithfully,
. Tanada 

End: As stated above. 

Registrar (Judicial) & PIO 

Gauhati High Court, Guwahati 

Memo No. No. HC.XXV -14/2021-22/ 29D/ RTI, dated the /08/2021 
Copy to: 

Mr. Manab Bhattacharjee, Dr. SP Road, Badarpur, Karimganj, 788806. He is 

requested to approach the abovementioned PIO for getting the information in 

respect of his query. 

Registrar (Judicial) & PIO 

Gauhati High Court, Guwahati 



CIC EORM 'D 
Rejecton Order 

[Rule 4(l) 
No HC.X0XV- 01/2021-22/29J/ RTI 

Dated I./08/2021 

To, 
Mr. A. Razzak, 

President (Hony.), Pacifist Foundation. 

Hatigaon, Kamrup(M) 

1. Please refer to your application I.D. No 58/2021-22 Dated 16/08/2021 

Addressed to the undersigned regarding supply of information relating 
to ACR and service rule of employees of Subordinate Courts of Assam. 

2. The information asked for cannot be supplied due to following 

reason: 
) For not complying with Rule 9(ii) of the Gauhati High Court 

(Right to Information) Rules, 2008. The IPO so encdosed 

with your application, is returned herewith. 

The requisite fee of Rs 10/- paid through IPO, is to be paid 

in favour of 'Registrar General, Gauhati High Court', payable 
at Guwahati, instead of "Pay & AccOunts Officer, Gauhati 

High Court". You may resubmit the application after 

rectifying the aforemerntioned deficiency. 

3. As per section 19 of the Right to Information Act, 2005, you may file 

an appeal to the appellate authority within thirty days of the issue of 

this order. 

R.a TapaA 
Enclo: IPO No 52F115230 

Registrar (Judicial) & PIO 

gauhatiHigh Court. 

Ceeeia 
-08-24 2L 
J905-2 2-4 



THE GAUHATI HIGH cOURT 
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH) 

NO.HC.X0V 14/2021-22/2 42/RTI 
Dated Guwahat, !%./08/2021 

From: Sri Rafique Ahmed Tapadar 
Registrar (Judiclal) & PI0 

Gauhati High Court. 
Guwahati 781001 

To The District and Sessions Judge, 
Goalpara, Assam. 

Sub: Request for information under Right to Information Act, 2005. 

Ref: RTI application by Ms. Laxmi Rani Saha forwarded by Ministry of Law and 

Justice, Regd. Vide 56/2021-22 dtd 13/08/2021. 

Sir, 

With reference to the above, I am forwarding herewith a RTI application 

dated 28/06/2021 received from Smti Laxmi Rani Saha, for taking necessary action 

from your end as the information sought for appears to fall under your jurisdiction. 

Reply, if any, may directly be sent to the applicant. 

Yours Faithfully, 

R Tapad o Encd: As stated above. 

Registrar (Judicial) & PIO 

Gauhati High Court, Guwahati 

Memo No. No. HC.V -14/2021-22/ 243/ RTI, dated the.A/08/2021 
Copy to: 

Ms. Laxmi Rani Saha, 19/A, Nivedita Road, Ward no.3, P.0.-Pradhan 

Nagar,Siliguri, Darjeeling-734003. She is requested to approach the abovementioned 

PIO for getting the information in respect of her query. 

.A Tapa 

Registrar (udicial) & PIO 

Gauhati High Court, Guwahati 



FORM E 
Form of supply of information to the applicant 

[Rule 4(iv)1 

No HC.XXV- 03/2021-22/2441 RTI 
Dated 4/08/2021 

To 
Mr. Abdul Zabbar 

Gauhati High Court, Guwahati. 

1. Please refer to your RTI application registered as I.D. Number 35/2021- 
22 Dated 28/06/2021 addressed to undersigned regarding supply a copy 

marks given on the basis of ACRs, of aH the candidates appeared on 

interview dated 11/12/2020 for the post of A.O.(Judl.) 

2. The copy of the information asked for is attached herewith. 

3. As per section 19 of the Right to Information Act, 2005, you may file an 

peal to the Appellate Authority within 30(thirty) days of the issue of this 

order. 

Enclo:- 1 page. .A Tanad«N . 
Registrar (Judicial) & PIO 

Gauhati High Court Guwahati 

Reunud 

ofsa. 



FORM E 
Form of supply of Informatlon to the applicant 

[Rule 4(v)] 

No HC.XXXv- 03/2021-22/295 RTI 

Dated 3/08/2021 

To 
Mr. Jitendra Kumar Deurl 

Gauhati High Court, Guwahati. 

1. Please refer to your RTI application registered as I.D. Number 66/2021 
22 Dated 20/08/2021 addressed to undersigned regarding supply a copy 

of marks given on the basis of ACRs, of all the candidates appeared in 

interview dated 11/12/2020 for the post of A.0.0). 

2. The copy of the information sought for is attached herewith. 

3. As per section 19 of the Right to Information Act, 2005, you may file an 

appeal to the Appellate Authority within 30(thirty) days of the issue of this 

order. 

R. T~ndd 
Enclo:- 1 page. 

Registrar (Judiclal) & PIO 

Gauhati High Court Guwahati. 

23 



FORM D 
Rexxtin Oer 

[Rule 4(m] 

Datedi4 11 
To. 

Mr. Satya Prasad Barua, 
House no-44, Hemgiri Path 
Ashram Road, Ulubari 

Guwahati-781007 

1. Please refer to your application 1.D. No 64/2021-22 Dated 20/08/2021 Addressed to the undersigned regarding supply of information relating to cost of police personals and dvil Nazir for executing a decree. 
2. The information asked for cannot be supplied due to folliowing reason:- 

i) For not complying with Rule 9(ii) of the Gauhati High Court (Right to Information) Rules, 2008. The IPO so endosed with your application, is returned herewith. 

The requisite fee of Rs 10/- paid through IPO, is to be paid in favour of 'Registrar General, Gauhati High Court, payable at Guwahati, instead of "SPIO, Office of the Gauhati High Court". You may resubmit the application after rectifying the aforementioned deficiency 

3. As per section 19 of the Right to Information Act, 2005, you may file an appeal to the appellate authority within thirty days of the issue of this order. 

Endo IPO No 52F110162 

Registrar (Judicial)a PIO 
Gauhati High Court. 



FORM E 
Form of supply of Information to the applicant 

[Rule 4(v)] 

No HC.XXXV- 01/2021-22/291/ RTI 
Dated 24/08/2021 

TO 
Mr. Dipjyoti Baishya 

C/o- Soneswar Baishya 
Soalkuchi, Near Post office road 
Kamrup(R), 781103 

1. Please refer to your I.D. Number 55/2020-21 Dated 05/08/2021 addressed to undersigned regarding supply of information relating to 
case no I.A. 172/2019. 

2. The information asked for is as follows. 
1) Abovementioned case has been disposed on 17/08/2021 due to non- 

prosecution. 
2) and 3) I.A. 172/2019 was listed on 17/08/2021 and was dismissed 
due to non-prosecution. 

4) 
copies of any order prior to the date of application, i.e., 09/02/2021 does 

As the case was first listed on 17/08/2021, furnishing certified 

not arise. 

5) The case was listed on 17/08/2021 and it was dismissed due to non- 
prosecution. 
6) Said mention memo is defective as per Notification 61, dated 
13/10/2006. 
7} the query not being specific as required under Rule 3(d) of the Gauhati High Court Rules, 2008, the reply cannot be furnished under the RTI Act, 2005. 

8) & 9) The question demands opinion of the PIO, which cannot be furnished under the RTI Act 2005. 

3. As per section 19 of the Right to Information act, 2005, you may file an appeal to the Appellate authority within 30(thirty) days of the issue of this order. 

T dn 
. 

Registrar (Judicial) & PIO 
Gauhati High Court, Guwahati. 

25- - 22 

24-54 



FORM 
Form of upply of infomation to the appikart 

(Rule A(w)) 

No CoV 01/221 22/aT 
Dated1S/0/021 

To 
Mr. Dhruba yoti Goswami 

Gauhati High Court, Guwahati. 

1. Please refer to your RTI application registered as 1.D. Number 65/2021 

22 Dated 20/08/2021 addressed to undersigned regarding supoly a copy 

of marks given on the basis of ACRs, of all the candidates appeared in 

interview dated 11/12/2020 for the post of A.O.(). 

2. The copy of the information sought for is attached herewith. 

3. As per section 19 of the Right to Information Act, 2005, you may file an 

appeal to the Appellate Authority within 30(thirty) days of the issue of this 

order. 

Endo:- 1 page. 

egistrar (Judiclal) & PIOo 

Gauhati Hisah Court. Guwabat 



THE GAUHATI HIGH CoURT 
WOCXN14/H91 22/ T 

Ciatnd Gmahat, hR02 

From 
Sri Rafique 

Ahmed 
Tapadar 

Registrar 
(Judiial) 

& PIO 

Gauhati High Court. 

Guwahati 781001 

Shri Kago Apey 
Assistant Registrar(Admin)/P1O 

Gauhati High Court Itanagar 

Permarnent 

Bench. 

Naharlagun, Arunachal Pradesh. 

To 

Sub: 
Request for 

information 
under Right to 

Information 
Act, 2005 

Ref: RTI application by Mrs. Yana Riba, Regd. Vide 
75/2021-22 

dtd 
23/08/2021 

Sir, 

With 
reference to the above, I am 

forwarding 
herewith a RTI application 

dated 26/07/2021 
received from Mrs. Yana Riba, for taking 

necessanry 
action trom 

your end as the 
information sought for appears to fall under your 

jurisdiction. 
Repy. 

if any, may directly be sent to the applicant. 

Yours Faithfuly 

Encd: As stated above. 
Registrar (Judicial) & PIO 

Gauhati High Court GLwanat 

Memo No. No. HC.X0XV-14/2021-22/ 200/RTI, dated the 2S/08/2021 

Copy to: 

Mrs. Yana Riba, Paktu Aalo, West siang, 791001. She is requested to approach the 

abovementioned PIO for getting the information in respect of her query. 

T 

Registrar (Judicial) & PIO 

Gauhati High Court Guwahat 



THE GAUHATI HIGH COURT 

(HIGH COURT OF ASSAM, 
NAGALAND, 

MIZzORAM AND 
ARUNACHA; PRADE SH) 

NO.HC.XoXV 14/2021-22/501 /RTI 

Dated Guwahati, 26/08/2021 

From Sri Rafique Ahmed Tapadar 

Registrar (Judiclal) & PIO 

Gauhati High Court. 

Guwahati 781001 

To The 
Commissioner 

of Police 

M.G. Road, Panbazar 

Guwahati, Assam. 

Sub: Request for information 
under Right to Information Act, 2005. 

Ref: RTI application by Mr. Satya Prasad Barua, Regd. Vide 83/2021-22 dtd 

26/08/2021. 

Sir, 

With reference to the above, I am forwarding 
herewith a RTI application 

dated 26/08/2021 received from Mr. Satya Prasad Barua, for taking necessary 
action 

from your end as the information sought for appears to fall under your jurisdiction. 

Reply, if any, may directly be sent to the applicant. 

Yours Faithfully, 

Encl: As stated above. 
A Tepad 

Registrar (Judicial) 8& PIO 

Gauhati High Court, Guwahati 

Memo No. No. HC.V-14/2021-22/ 302/ RTI, dated the 4/08/2021 

Copy to: 

Mr. Satya Prasad Barua, House no-44, Hemgiri Path, Guwahati-7810071. He is 

requested to approach the abovementioned PIO for getting the information in 

respect of hIS query. 

Tapudc 

Registrar (Judicial) & PIO 

Gauhati High Court, Guwahati



FORM E 
Form of supply of information to the applieant 

[Rule 4(v)] 

No HC.XXXV-01/2021-22/303/ RTI 
Dated ./09/2021 

To 
Mr. Ram Kumar Das 

S/o-Khagen ch. Das 
Near Aryan International School 
Hajo, Kamrup(R), Pin - 781102 

1. Please refer to your I.D. Number 59/2021-22 Dated 18/08/2021 
addressed to undersigned regarding genuineness of SC caste cetificate 
of Minakshi kalita Dewan, stenographer of C.B.I. Court. 

2. This is to inform you that there is no such candidate named Manashi 

Kalita Dewan, however there is a candidate named Manashi Kalita, who 
was selected from "Unreserved Category". (List of selected candidates 
and their respective categories are attached herewith). 

Hence, the question genuineness of SC caste certificate of the 
Concerned candidate does not arise. 

3. As per section 19 of the Right to Information act, 2005, you may file an 

appeal to the Appellate authority within 30(thirty) days of the issue of 
this order. 

Enclo:- as stated.

(2 pages) R. Tpades 

Registrar (Judicial) &P10 
Gauhati High Court, Guwahati. 

4-9- 



FORM 'E 
Form of supply of information to the applicant Rule 4(iv)| 

No HC.XXXv 4/2021-22/30h/ RTI 
Dated../09/2021 

To 
Mr. N. Dharmendran 

36-2, Marriamman Koil ST No.6, 
Dadagapatti, Salem 
Tamilnadu- 636006 

1. Please refer to your I.D. Number 78/2020-21 Dated 26/08/2021 forwarded to undersigned regarding misc. information about Court holiday and employees leave. 

2. The information asked for is as follows. 

Calendar indicating holidays of the Gauhati High Court and Subordinate 
Court under its jurisdiction are prepared by the Gauhati High Court, 
Principal Seat. (Sample calendar is attached herewith) 
Employees of Courts can avail casual leave of 12 days for a year, while 
earned leave depends upon number of days credited against concerned 
employee's years of service, i.e. 30 days per year. 

3. As per section 19 of the Right to Information act, 2005, you may file an 

peal to the Appellate authority within 30(thirty) days of the issue of this 
order. 

Enclo:- As stated. 

. . 

Registrar (Judicial) & PIO0 

Gauhati High Court, Guwahati. 

2 
3 



FORM E 
Form of supply of information to the applicant 

Rule 4(iv)] 

No HC.X0V 4/2021-22/306/ RTI 
Dated .7../09/2021 

To, 
Mr. Shivam Shiddharth 
D4 Indigo Residency 

Pradhan pura Salagura 
Sliguri, West Bengal- 734008 

1. Please refer to your 1.D. Number 70/2020-21 Dated 20/08/2021 

forwarded to undersigned regarding misc. information about Commercial 

Court establishment. 
2. The information asked for is as follows. 

L23 and 4: The Govt. of Assam on the recommendation of the Gauhati 

High Court and vide Notification dated 13/02/2019 has designated the 
Courts of all Cvil Judges, Sr. Division as Commercial Courts and Courts of 

District Judges in all the district of Assam as Appellate Caurt at the 

District level 
Number of designated Commercial Courts- 29 
Number of designated Appellate Court 29 

Name of the districts as follows: 
Baksa/Barpeta/ Bongaigaon / Cachar/ Charaideo / Chirang/ Darrang/ 
Dhemaji/ Dhubri/ Dibrugarh/ Dima Hasao / Goalpara / Golaghat / 
Hailakandi/ Hojai / Jorhat / Kamrup(M) / Kamrup / Karimganj/ Karbi 
Anglong/ Kokrajhar / Lakhimpur/ Morigaon / Nagaon / Nalbari/ 
Sivasagar/ Sonitpur/ Tinsukia / Udaiguri. 
Number of designated Commercial Courts at Nagaland-1 

(Kohima) 
Number of designated Commercial Courts at Mizoram 2 

(Aizawl and Lunglei) 
Number of designated Commercial Courts at Arunachal Pradesh 1 

(Yupia) 
3. As per section 19 of the Right to Information act, 2005, you may file an 

appeal to the Appellate authority within 30(thirty) days of the issue of this 

order. 

T-p- 

Registrar (Judicial) & PIO 



Olc FORM 'D 
Rejection Order 

Rule 4()] 
No HC.XV-01/2021-22/301/ RTI 

Dated 14./09/2021 

To 
Mr. Manindra Mazumdar 

O/o District & Sessions Judge, Dhubri 
P.O. &P.S-Dhubri, Pin-783301 

1. Please refer to your application I.D. No 90/2021-22 Dated 07/09/2021 

Addressed to the undersigned regarding supply of information relating 
to departmental promotion of Stenographer Grade-I. 

2. The information asked for cannot be supplied due to following 
reason 

With reference to the above, this is to inform you that the 
requisite fee of Rs 10/- paid through 'Court Fee, ought to have been 

paid through cash/Demand Draft/Pay order. The Demand Draft/IPO 
shall be in favour of Registrar General, Gauhati High Court & payable 
at Guwahati. 

Hence, your application is rejected for not complying with 
Rule 9(il) of the Gauhati High Court (Right to Information) Rules, 
2008. The Court fee so enclosed with your application is returned 
herewith. You may resubmit the application after rectifying the 
aforementioned deficiency. 

3. As per section 19 of the Right to Information Act, 2005, you may file 
an appeal to the appellate authority within thirty days of the issue of 
this order. 

Enclo as stated. 
.A Taqida 

4 . 

Registrar (Judicial) & PIO 
Gauhati High Court, 

IS 242 



FORM E 
Form of supply of information to thc applicant 

Rule 4(iv) 

No HC.XXxv. 4/2021-22/ 30 RTI 
Dated4./09/2021 

To 
Mr. Arjun Parmar, 

65, Samachar Apartment 
Sahakarita marg, Mayur vihar 
Phase-1, New delhi-110091 

1. Please refer to your I.D. Number 79/2020-21 Dated 26/08/2021 
orwarded to undersigned regarding information about pendency of case 

related to PIL filed in respect of medical termination of pregnancy by rape 
victims. 

2. The information asked for cannot be furnished as the computer database 
of the Gauhati High Court, do not have separate code in respect of PIL 
filed for medical termination of pregnancy by rape victims. 

3. As per section 19 of the Right to Information act, 2005, you may file an 
appeal to the Appellate authority within 30(thirty) days of the issue of this 
order. 

R Tanad 

Registrar (Judicial) & PIO 
Gauhati High Court, Guwahati. 



FORM E 
Form of supply of information to the applicant 

Rule 4(iv) 
No HC.XXV- 4/2021-22/ 304/ RTI 

Dated .L4/09/2021 

TO, 
Mr. M. Panneerselvam 
2/493, Tiruvalluvar street 
Kandamangalam, Villupuram dist. 
Pin 605102 

1. Please refer to your I.D. Number 76/2020-21 Dated 26/08/2021 
forwarded to undersigned regarding information about pendency of case 

related to National Pension Scheme. 

2. The information asked for cannot be furnished as the computer database 

of the Gauhati High Court, do not have separate code in respect of case 

related to National Pension Scheme. 

3. As per section 19 of the Right to Information act, 2005, you may file an 
appeal to the Appellate authority within 30(thirty) days of the issue of this 
order. 

R. 
pcdeh 

Registrar (Judicial) & PIOb 

Gauhati High Court, Guwahati. 



FORM E 
Form of supply of information to the applicant 

Rule 4(iv 
No HC.XXXV 4/2021-22/310/ RTI 

Dated /09/2021 

To, 
Mr. Balram Jha 

S-123, W-5, Mazdoor Kalyan camp 
Okhla phase-II, New Delhi- 110020 

1. Please refer to your I.D. Number 89/2020-21 Dated 07/09/2021 
forwarded to undersigned regarding supplying information about cases 

pending at District Court and High Court. 

2. The information asked for is as follows. 

Query no. 1 Number of cases pending at the District Court of state of 

Assam, Nagaland, Mizoram and Arunachal Pradesh as follows: 

Name of the 
state 

Total cases as | 

31 
August,2021 

407683 

Civil cases Criminal cases 
on 

ASsam 85980 321703 

Nagaland 1667 2664 4331 

Mizoram 2552 3943 6495 

Arunachal 2517 11551 14068 

Pradesh 

Query no. 2- Number of cases pending at the Gauhati High Court and its 

Outlying Benches as follows: 

Total cases as 
31S 

Civil cases Criminal cases Name of the 
Bench on 

August,2021 
40498 Principal seat 32881 7617 

Kohima seat 640 85 725 

Aizawl seat 390 95 485 

Ttanagar seat 1176 202 1378 

3. As per section 19 of the Right to Information act, 2005, you may file an 

appeal to the Appellate authority within 30(thirty) days of the issue of this 

order. 

R TepadcZ 

Registrar (Judicial) & PIO 

Gauhati High Court Guwahati. 


